
SLNo.15 
0A117/06 
Dt21.2.2006 

Shti k. AXiian. hi.. SC for the respondents. 

2RDLi[ORAL} 

rc one E'JfllS up on calls on behalf of the 'applicant toJress this 

application. 'The office has rfeired this matter with objection that the 

application is not amenable to the jurisdiction of this Tribunal ne matter 

relates to pension of the applicant, who appears to have been eml loyed as a 
Constable in the Railway Protection Force.. The Railway Protec ion Force 

being an armed force, does not come within thejurisdicti of this 

Tribunal. 

2. 	On this ground,, as' also because no one appears on b 	of the 

applicant to press this application, this application is dismissed. 
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